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12 hrs. 

SOME HON. MEMBERS rose 

(Interruptions)· • 

MR. DEPUTY SPEAKER All of you 
please sit down. Don't record. 

(lnterruptio flS) · · 

MR. DEPUTY-SPEAKER Hon. 
Members, every day I need no~ tell you that 
you must sit down; then, one by one will be 
called and he may say something .. . (lnlerrup-
lions) How can I hear all of you at the same 
time? Why can't you have some sort of a 
self-discipline? (lnterrputions) Please sit 
down:) will go to the next item of the agenda. 
Then, you cannot do anything. I am telling 
you. Are you sitting down or not? - No. 

(lnterruptions)- • 

MR. DEPUT Y-SPEAKER: I am going 
to' the next item of the agenda. Papers to be 
laid on the Table. 

(Interruptions)· It 

MR. DEPUTY-SPEAKER: 1)on't record 
anything. 

(Interruptions)·· 

[Some Hon. Members then left the House] 

12.02 brs. 

PAPERS LA (0 ON THE TABLE 

tatement of value of import Contemplated 
In 1983-84. 

THE MINISTER OF DEF NeE (SHRI 
R. VENKATARAMAN) : I b g to Jay on the 
table a statement (Hindi and English versions) 
regarding value of import contemplated in 
1983-84, in pursuance of an assurance given 
on the 5th April 1983 while replying to the 
discussion on the Demands for Grants of the 
Mini try of Defence for 1983-84. [Placed in 
Library. See No. LT-6628/83]. 

nd 

- -Not recorded. 

THE MJNISTER OF 'LAW, JUSTICE 
AND OMPANY A FAIRS (HRI 

. JA AN NATH KAUSHAL): I be 
to Jay on the table copy of Notification 
No. S.O. 355 (E) (Hindi and English versions 
published in Gaz tte of India dated the 6th 
May. 1983 directing that the provisions of 
section 21 and ection 22 of the Monopolie 
a nd Restrictive Trade Practices Act, 1969 
hall not apply to any proposal in respect of 

an industry or service specified in the Sche-
dule to notification, uDder sub-section (3) of 
section 22A of the said Act. [Placed in 
Library Set No. L T-6629/83]. 

Notifications under Employees Provideat 
Fund and Mi ceJJaneous Provf.foDl 

Act and Apprentices Act. 

THE MINIST R 0 . TATE IN THE 
DEPARTMENTS OF SelENe AND 
TE HNOLOGY, ATOMIC ENERGY, 
SPACE, L CTRONJCS AND OCEAN 
DEV LOPMENT (SHRI V. SHIVRAJ 
PATIL) I beg to lay on the table: 

(1) A copy of the mpJoy es' Provid nt 
Funds (Amendment) cherne, 1983 
(Hindi and English versions) pubJi hed 
in Notification No. G.S.R. 321 in 
Gazette of India dated the 16th 
Apri], 1983, under sub-section (2) of 
section 7 of the Employees Provident 
Fund and Mis eJlaneous Provision 
Act, 1952. [Placed In Library. S" 
No. L 1-6630/83] 

(2) A copy of Notification No. S.O. )80 
(Hindi and Engli h version) published 
in Gazette of India dated the 9th 
April 1983 containing Order deter-
mining the ratio of trade apprenti 
to workers, other than un iIJe<! 

workers in the building and furniture 
trade group, under sub-section (3) ·o( 
sections 37 of tho Apprentices Act, 
1961. [Placed in Libr rye t o. 
LT·6631/83.] 

No. ificafion UDd r Oil and 
Comm OD Act. 

H MI J TER OF GY S 
SHIV SHA AR): 1 be to I y on 


